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APPENDIX D.
DECREES.
No. 1. )
- Decreg 18 Orieinar Svir, (0. 20, rr. 6,7.)
' (Title.)
pming on this day for final disposal before _ in the presence of
“+-= - forthe plaintiff and of for the defendant, it is ordered and
ik and that the
. be paid by the to the
of the costs of this suit, with interest thereon at the rate of per cent. per annum from
of realization.
- my hand and the seal of the Court, this day of _ 0 .
. Fudge,
Costs of Suit.
wan R ' |
i | Defendant. j
] i | i i
| Rs. Alop ' Ps | Al P
| | | |
. 1 l i Stamp for power . l
! ! { i | i
¥ - Co | Do. for petition . : ; P
. s 1 _ | | Pleader's fce " . .
er’s fee on Rs. . 3 ; ' Subsistence for witnesses . f '
s [ ooy s i i
ence for witnesses gl i Service of process . . | l
a . i ! Commissioner’s fee . : 3 [ |
RN wni
| 1
Total . Total o

No. 2.

StmpLe MONEY DECREE. (Section 34.)

coming on this day for final dispesalbefore
for the plaintiff zad of

do pay to the ine aum of

per cent, per annim )  TE
E ;
el o . =
B Badermy nand and the seal of the Court, this duy of 0




- plaintiff or any person clair_ning under him. [Where the plaintiff cla%ms’b

"aforesaid together with subsequent intercst and su

vStamp for plaint - . .,

_,_Q;]_jp. - for eihibits?_---j-\-._. e Pleadersfee LSS S

Fleader's feeon Rs. . . .| .| Subsistence for witnesses . soeiks

“Subsistence for witnesses Service of process

Commissioner’s fee 5 E : Commissioner’s fee 5 i
Service: of process !
{
| i
- e® |
e LU S
Total o Total
- T e B0 SO
= No. 3.
PreL1#MrNARY DECREE FOR FORECLOSURE. (0. 34.r. 2.)
{Title))

This suit coming an this day, etc. ; 1¢ is hereby declared that the amount due to the plaintiff o
account of principal, interest and costs calculated up tothe day of
and it is decreed as follows : — g

.+ 41} Thati{ the defendant pays into Court the amount so declared d
day '()fJ 9. » the plaintiif shall deliver up to the daf ;
ail docvments in his pes: n o power relating 1o the morigagad pre
relransier iie propeity to the defendant free from the mort age and from

ue on or before the said
o such i

4y i g0 reguire
ail incumbrances created by the
y derived title add or &y thos®

hall gut the d2fs *# i1 posse

under whom he claims] [V
Bopts el

cnf )

here the plaintiff is in poszession add

(2} ‘That if such payment is not made on or before 1! said day o
difendan se debarred from o right to redeem the propoity.
Schedule.
Description of the morigaged property.

No. 4.
PRELIMINARY DECREE FOR SALE, (0. 34,r. 4.)
e (Title.) , cE
This suit coming on this day, ete,; It is hereby declared that the amount due to the plaintiff o
account of principal, interest and costs caleulated up to the ;

_ day of 19 is'Ks, .
and that such amount shall carry interest at the rate of per cent. per annum until realization
and it is decreed as follows 14—

(1) That if the defendant pays into Court the amount so decl
day of 19, the plaintiff shall deliver up to the defendant,
documents in his possession or power relating to the mortgaged proper
the, property to the defendant free from the mortgagee an
or any i son claiming under him. [Where the plaintitf clai
whom he laims.] [Where the plaintiff is in possession a

ared due on or before'the said -
or to such person as he appaints, al
ty, and shall, if so required, retranste
d from all incumbrances created by the plainti
ms by derived title add or by those “un

dd and shall put the defendant in pessession g
the properiy.)
(2) That if such payment is not made on or before the said day of 19 the mortgage
property or a sufiicient part thereof be sold and that the proceeds of the sale (aftcr defraying . thereout tH
expenses of the sale) be paid into Court and applied in payment of wh 1 tiff

at 1s

de
equent costs, and i = b

d due tothe i tiff
if any, bz paid to tic @

delendant,

1 ruch subse

(3) Vhat if the net

ds of the sal
tsin il the s

are insuificion
nnil | S bar 4y o e

Lo pay such as
ain - s 1

12t interes
of t




mount so dec lared due on or b
‘day of ; 19 , the defendani

-day of.

3e z‘ *)arred frctm al!_ nght
hi be sofz?}

FOR an:c!.osvnm—-l?msm l\gonmaeu 2 SECOND MORTGAGEE AND MORTGAGOR—
- SUCCESSIVE PERIODS FOR 'REDEMPTION,

] eclared that the amount due to the plamtlff on account of principal, interest and costs
pto the ' day of _ : 19 (a)is Rs. % and

- dayof e P 10 (&) there will be due
il for interest lhe fm'ther sum of Rs s makmg inall Rs, 3 and it is further
day of 19 (8) there will be due

eed as follows 1 —

Ih .1f the first defendant pays into Court the said sum of Rs. # on or before the said
o day of _ 19 (a) the plaintiff shall deliver up, ete.

;&@ht to redeem the property.

‘in case of such foreclosure and if the second defendant pays into Court the said sum of
before the day of 19, (&) the plaintiff
up, etc. (as in Form No, 3).

§n'default of the second defendant paying the said sum cn or before the said day he shall be
all right to redeem the property.

in case the first defendant shall redeem the mortgaged property, if the second defcnd'm"
urt tbe said sums of Rs. y and Rs. ¢ on or before the das

19", (&) the first defendant shall deliver up, ete. (as in Form No. 3).

default of the second defendant, pa% g the said sums on or before the said day he shall be
all right to’ redeem the property. [

rst defendant in possession of the property.]

No Te

'Fms'r Mox’rmsn v, Sncom} Mnnmmsg AND Momsac‘on.-()u PERIOD FOR
T RBDBMPTION.

(Tiile.)

Eclsred ‘lhat the amount dne to the plaintiff on account of prmmpal, interest and costs

: dayof 19 s Rs. x, and that on the said
ue to the first defendant on account of principal, interest and costs Rs. y ;-

bt is decreed as (ollows 1

iendants or either of tbem pay into Court the said sum of Rs. x on or before
day of 19 the plaintiff shall deliver up, efc.

hat ff‘payment of the said sum is not mada on or before the day of
_ - 2 the mortgaged r 1perty deca =nﬂ=ment part thereof be 501 1, and that the
Ilhe sale (?fter defraying thereout the ee le) be paid into Court to the ¢ rCfil' of
s and applied, first, in payment to the gl ; : sz'd sum of R : .
£:5081S as mAY, Le allowed by the Court ;srcondlv, in paymr:m 1-.: il
; nd stich wbqequt— nt interest and cosic s sforaid ; and that thal
U gnu.m 2

iref ¢ I*r !‘(d"‘l of the said

oo

Deis v 1o apply to the Court that the plaintit’s morigage

Siidals ( UVEYD }J v .'.:.
erson as he appoints, all documents in his possession or power: rcIat.ng to the mort-

i shall, '_so rqunred re'_:tégj_-é : ‘__ﬁh? propert ,fo he o__alam.t:ii glee iw;‘}}ﬁ%‘; modr;g';%e %

. t"eld_eem ‘the .property. [If =

aull_:ofthe first defendant paying The vaid o on or before the said day he chall ',w SR

here the second defendant isin possession add and.

By




Tio o T
Finst M

REDEMPTYION.

i payment of thesaid sum'is o_t“ﬁ'ladrfﬁiﬁr BefEre tHes - -
fendant shall be at liberty to-apply hat the suit-be dismtsseﬂ or for
perty ; sand in casehe ply for a sale the wmortgaged property or a suf‘iaent )
"be sold free from the mcumhrances of the plaintiff and first defendant, and the prou,eds of th

a] .(after,ﬁefraymg thereout the'expenses of the sale) shall be paid into Court and applied, first, in p
th “first _defendant of "the “said "sum of Rs. # and such subsequent interest ‘and-costs as may be
_the Court eccnnr’i‘ in payment to the p’lamtlﬁ of the'said sum of Rs. ¥ and such subseguent’
nd that the balance, if any, be paid to the second defendant.
' (%) That it the plamtuf shall pay the said sum of Rs. x into Court on or before the

_day 19 ., the second defendant shall be at hberty to pay into Court the
’«;m?ﬁm ‘and the sum of Rs. y on or before the day of
10 s and thereupon the plaintiff shall deliver up, etc, (as in Form No. 4).
(4) That if the plaintiff shall pay the s:.ud sum as aforesaid but the second defendant shall fail to pay
the said sums as aforesaid the mortgaged preperty or a sufficient part thereof shall be sold, and the
5] ?h - of thesale (alter defraying thereout the expenses of the sale) shall be applied in payment to:
plainti

of the said sums of Rs.” » and Rs. 3 and such subsequent interest and costs as may be allowed
- the Court; and that the balance, if any, be paid to the second defendant.

(5) That if the net proceeds of the sale are insufficient to pay the said sums, interest and (:Dsls in fu
the plaintiff shall be at liberty to apply for a perconal decree for the amount of the balance.

Nolfg. =4 - . L kb

LBURER ¥OR SALE~—SUB-MORTGAGEE 7. MORTGAGEE AND MORTGAGOR TIIE AMOUNT OF THE ORIG
' MORTGAGE EXCEEDING THAT OF THE SUB-MURTCGAGE, i
Title,)
““[Insert declarations of the amounts due to IHP p‘am[ ff Rs. » and to the frst defendant RS.
Form No. 7]
. 4nd it is decreed as follows i—
" {1) The fir<t defend

#nid the cccond defendant shall |
Ks.x ond Rs. g respectiy

shan L -‘.-‘ tiberty i
ely on or belore the day of 19 » and upo
either of the said payments being made the plaintiff shall delwer up etc. (as in Form No. 4), and there.
_upon the sum of Rs. x shall Le paid (o the plaintiff,

2) In the event of payment by the second defendant as aforesatd the first defendant shall alsu
“.up, etc. {as in Form No. 4), and thereupon the residue (after payment to the plamt!ﬁ as aforesaid) shall
paid to the first defendant.

{3)..In default of payment by the first and second defendants as aforesaid the mortgaged propert
* 'a sufficient part thereof shall be sold, and the proceeds of the sale (after dnductmg thereout the expenses
= the sale) shall be paid into Court ‘and applied first in payment to the plaintiff of the said sum of Re. x anc
“such sub.,equent interest and costs as may be allowed by the Court (but so that the aggregzie amount of
principal and interest shall not exceed the amount of principal and interest due to the frst defendant)
secondly, in payment to the first defendant of the excessof Rs y over Rs. x and such subsequent mte z
a.nd costs as aforesaid ; and that the balance, if any, be paid to the second defendant. 5

i3

4) In the event of payment by the first defendant and in default of payment by the second df*{end

as aforesaid, the first defendant shall be at l1berty to apply for lhe sale of the mor tqaged prcperty,
‘thersupon thr “ame or 1 sufficirnt pary l‘r—r"." shall ke sold, and 1@ l sale.proc
oA 1 to o s -

1 by the Gy

apl m. 7
J._Z

: ,d,‘\_.'. HS q.{\;p

aay, shall he paid to the second e

{5) That if the nec proceeds of the =ale are insufficient to pay the aforesaid sums with further interes

and costs the plaintiff or the first defendant, as the case may be, shall be at ‘berty to apply for a per
decree for the amount of the balance.

REE For Fowr cLocguwe (0. 34y 1 3o




‘pec cent. per annum from the .day of
ofRs. “for-his costs of this suit qubﬂequent to the de rt-e,
 this Cour that the de r:nd ot is

“do pay I.he plamnﬁ the sa:d sum of Rs.g with interest thercon at the rate
this day to the date of realu:anon of thc sa;ld um.

No. 12.%

DECREE FOR RECTIFICATION
(Title)

r INSTRUMENT,

eby declared that the , dated the ~ day of ig , does not
the intention of the parties to such =~ : ;
reed that the said be rectified by &
No. 13. :
DECREE TO SET ASIDE A TRANSFER IN FRAUD OF CREDITORS. .
(Title.)
séteby dec‘ared lhat the , dated the day of 10 o i
and -~ “$ , is void as against the plaintiff a.nd S
cseduars, if any, of the defendant
_ No. 14. »
~ INJUNCTION AGAINST Private Nuisavce
(Title.)
hett , his agents, servants and workmen, be perpetaally restrained
pburning, or causing to be burnt, agy bricks ‘on the defendant s plot of land markei Bin the

plan, so as to occasion a nuisance to the plaintiff as the cwner or cccup:er of the' duelllr\g-house

emumed in the plamt as belongmg to and bemg occupzed by the plaintiff.

o No, 15 i - S Zut i
“INJUNCTION AGAINST BUILDING HIGHER THAN OLD LEVEL.
{T!.f'u A

£t the defendant , his contractors, agents and workmen, be perpetually reqtramed
! o erect upon his premises in i -any house or building of a greater height
ngs which formerly stood upon his said premlses and which have been recently pulled down,
nner as to darken, injure or obstruct such -of the plaintifi’s windows in his said prem:ses as

No. 16,

INSUNCTION RESTRAIN(NG USE ui Privars Roap.
(Title.)

li"‘-’ trbe uz~d a
tg'mu.,w{o |

-'|L ann




dn suits by a’er‘-oj ki~

That, aninqui al and acco taken of what or of what share, 1f any ;he pfainnﬁg
: S in,[or one s ﬁhem&iﬁmﬁkmﬁtﬁtﬁeiﬁt&ﬁte i >

_iter the first,paraa‘raph, the del.rcewﬂi where rece=5'1r},' order, in a c:eduor s snit, wq i

3 or e tecs, eirs-at-law a xt-o{-k .. In suits by cla mants_other thi .-nredttﬂgigaft :
“first parz l‘a?&gma ca%#s %mB‘ fo inquire “and. eL cie il
ar'lgrup

and such of the aiiiers as may be necessary will fono?,
orm |‘ contmued as i m a credltor 's sult

part (If any) of the moveable p:cpe:tv of tke decea«rd is Outrtandlr-g and

-ordered that the defendant do, on or before 1he 4

i “ next, pay into Court all sums of money whlch sha!l be round to have come
: h:s hands, Or to thu hands of any person by l’llS order or for his use.

d it necessary for carryin mst'--the‘ob;e&sfnf-the snit to sell
the deceased, that the same be sol accordingly, and the proceeds pa‘_

E o 9. And that Mr, E. F. be rcceiver in the suit ( or proceeding), and receive and get in all outstandin
|_-f P debts and outstanding moveable properly of the decessed, and pay the same into the hands of the.

Entiey L E §and shall give semrlty b} hond for the due performance of his duties Lo the amount of
F’f s ‘lo. Andit is fnrther ordered that if the moveable property of the deceased be found insufficient f
. i:arrymg out the oa]ccts of the suit, then the foliowmg further i mqumes be made, and accounts taken, t

| - e (@) an ‘linqu‘:ry\vhal 1mmoveable p(operty the deceased was seized of or entttied to at the ti me1 “his
iyt eatp ; ]

# (B) an inquiry what are the mcumbrances (if any) aEectlng the immoveable property of the dec.e
s e B or any part thereof ;

|_. ~\#} an account, so far as possible, of what is due to the several mcumbrancers, and to mc!ude
e statement of the priorities of such of the incumbrancers as chall consent to the sale hcre:
: SEEES after directed.

“11. And that the immoveable property of the deceased, or so rrich theren sar
I m“'ke up the fund in Court sufficient to carry ot the object of the suit, be -_L-‘--" tT ¢ approbatio

Judge, free from incumbrances (if any) of such incumbrancers as shall consent to the sale and- subject"
|| the incumbrances of such of them as shall not consent.

A1 Baonas

12, And it is ordered that G. H. shall have the conduct of the sale of the immoveable properfy.
| <hall prejare the conditio < contracts of sale subject to the approval of the # and thatl in

case any dum or difiicuity shall arise the papers shall be submitted to the Judge to settle, - e
s ‘13.. And it is further ordered that, for the purpose of the inquiries hereinbefor: directed, the
-~ . * shall advertise in the newspapers accqrding to the practice of the Court, or shall make such inqui
.l. © ' in any other way which shall appear to the ¥ to give the most useful publicity to such inquir

14, And it is ordered that the above lnquﬁ:es and accounts be made and taken, and that ali~olh
] a}t’:ts n;d&ed to be done be completed, before the ~ dayof
_that the :

Al
* do certify the result of the i mqlurles and the accounts, and that all - ther acts ordered
_ are completed apd have his certificate in that behalf ready for the inspecticn of th2 pa
|

:s on the
lﬂ!:\‘,«r of . ;
| 15. Aud, lastly, itis crdercd that this zuit {6/ preceed’. ] stand adjourned ter making final decres tg
| the day of _ - o T

| ; : [Such part only of this decree is to be used as is applicable to the particular case.]

| FinaL DXCRER IN ‘N ADMINISTRATION-5UIT BY 4 L

EUATEER,
(Title
| CItis erdmed that e -‘efendant

| % J into 4'1!‘ ‘1 e ¢ ) ) e halince by tl 30 oiid) : “‘ te
trom id ¢ peoat on 2oroun: of the estst of

| and &.;o ohe sein of

| W, from

do, o or befere tha

da- of
e

) . bl



{to be verified 43 Eor.u-,au"). be pz =1‘i to them
snou,d then be_a.ny rf._ssdqe, let tne same be paid to the residuary legatee.

or ered that the defendant do, mthm 35

weeks after the date of the
* pa.y to the plamtlfi the amount nf what the

sha]l certify to be due for

" No. 20.
‘qu. Dscm IN AN ADMINISTRATION-SUIT BY NEXT-0F-KIN,
- (T:tlc)

* of the said Court tax the costs of the plaintiff and defendant-in this suit, and
he said plaintif’s costs, when so taxed, be paid by the defendant to the plaintiff out of
+ . ,the balance by the said certificate found to be due from the said defendant on
rsonal estate of E, F., the intestate, within one week after the tazation of the said costs by
# and let the defendant retain for her own use out of such sum her costs, when taxed.

d that the residue of the said sum of Rs. , after payment of the
t's costs as aforesaid, be paid and applied by defendant as follows : —
efendant, within one.week after the taxation of the said costs by the . #* as

pay one-third share of the said residue to the plaintiffs A. B,, and C. D., his wife, in
s the sister and one of the aext-oi-kin of the said K. I',, the intestate.

efendant retain for her own use one other third share of the said res’due, as the mother
one of the next-of-kin of the said E. F,, the intestate.

et the defendant, within one week after the taxation of the said costs by the *as
d, pay the remaining one-third share of the said residue to G. 'H., as the brother and
next-of-km of the satd E F., the intestate. 3

&

No. 21.
P IN A Surt POR DISSOLUTION OF PARTNERSHIF AND THE TAKING OF PARTNER-
-sHIP ACCOUNTS.

(Titls.)
t the proportionate shares of the parties in the partnership are as follows :—

~tha.t this partnership shall sté'md dissolved [ar shall be deemed to have been dis-

f . , and it is ordered
eof as from that day be a.dvemsed in the - Gagzette, etc.

that be the receiver of the partnership-estate and effects in lhls smt
I the outstandiag hook-debts and claims of the partnership. "

dered that the followi ing accounts be taken:—
the credits, property and effects now belonging to the said partnership j
f the debts and liabilities of ‘he said partnership ;

of all dealings and transactions between the plainti and defendant, from the foot of
“exhibited «in this suit ‘and marked (A), and not disturbing any subsequent «ettled

(’Lﬂ.‘d that the goadwill of the business heretcfore carried on by the p!
mentioned, and ,1e stock-in- trm , be sold on the nremises, and that the
of any of the parties, fix a reserved bidding for all or any of the lots at such sale, hnd
€ parties is to be at liberty to bid at the sale.

t:d that the above accounts be taken, and all the other nuis requived to be done be
day of ait
“of the ac::ﬁuma, md that_all othor 2
t‘ne in ¢




Uhsse cosis must be ascerte tafnad befers tha Feorze is drae

3 “In pa ymcnt of the sum of Rs./ 58 ~ to the plain I'-' 25 his share of the partner :'%{J-&SSLfS, of th
Re« £, being the residue of - the 53:3 sum of Rs. : £ now in Court to. thel
N defen&m:t a5 has share of the partneruinp-a.ssets Pt ' :
[Or, And that the remainder of the said sum of Rs
. -defendant] in part payment of the sum of Rs,
~ . pattnegship-accounts.]  ~... . ...
| ‘% f4cAnd that :hc uef&ndant [w pIamthj do on or before s - :
“pay to the r)lamr i !'or defendanﬂ the sum nf Rs.
belng- e basam:e of the said sum o Rs : i due to h:m, ‘which’ wzll

-.)
m

be pa:d to the sa'd plain itf o
u,rtlﬁer to be due to hmz m respecl of tha

remain due.

No. 213,

DECREE POR RECOVERY OF LaND AsD Mzesxz ProviTs.

P LN R
i

itis hereby decreed as follows tem

(1) That the defe
her cunte annexed.

ndant do put the plaintiff in possesgion of the propertv spccahﬂd in th» schedu]

(2) That the defendant do pay to the ph niff the of Rs vith inte

t thercon
rate of i per cent, per annum to the date of rea.l:zanon on asconnt of mesne pronts which
accrued due prmr to the institution of the suit.

Or

(3) That an inquiry be made as to the an.ountof mesne profits which have acerued duc prior to ti
_institution of the suit. 3
(3) That an inquiry be made as to the a mon ut of mesne veofits frsm the
the delivery of pussession to the decree- -holder] [the reling: shment of posse
Y F L P

with notice to the decree-halder through the Court] Lthe expiration of three y
de r'ff"*'l'

= . Schedule.




has applaed to
b d;;mfea and should be
is-Court on the :

No.a.
_Puxcsr'r. {Secuon 46) 225 s
' (thlc)

‘iﬂecree-hoide it is order ed that this ?recept be sent to the Court of ; R
under section 46 of the Code of Civil Proced ure, 1908, ‘with directions to : sittach  the

n the annexed schedule and to hold the same peudmg any application which may be

«h?lder for executum of, the decree. ;e T e e

Sc}:sdu k.

the decr?:v‘m!jw in the abov

O

‘o {4fs Court for a ceriicale Lo he = i

at for execution of the d cice in the Pbb"(.
ourt, a!legmg that the judgment-debtor resides or has property within the local limits of
1e said Court, snd it“is deemed necessary and proper.to send a certificate to the said
XXI; rule 5, of the Code of Civil Procedure, 1008, it is

v of




&ﬂ  of the i Court in Suit \fo.

9

?\r e

S
'-_{1) 1 pama! strike out “ no”’ and

e i e S Ol
state to what extent,

No. S
(_,an'm*:ca'rz or EXECuUTION OF DECRER TRANSFERRED "ro AxoTHER CoURT.

: of’t
lfeéiloﬁt’fg._j d by exec *mn within the ju rzsdtct:on o! t‘us Cm.rt.

: o (Tidle)
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2 - {When attachmeat and sale of
moveable property is sought.]

‘| Lpray that th> total amount o
1" Rs, {together with' interes
on the principal suin up to date
of payment} and the costs of . .
~taking out this cxecution, be

i,

.'céilt.]pe'f‘anm:m,

from date of decree till payment,

2y _realized by attachment and sale -
‘of defendant’s moveable property
; as per annexed list and paid

~to me. s :
{When attachment and sale of
immoveable property is sought.]

cipal [interest at 6

I pray that the totz] amount of
oMs, - [togetheravith interest -
on the principal sum vp “to date
of paymen:ipqand the costs of
taking out this execution be
rezli; 1 by the attachment and
i sale of defeadant’s immoveable
| property specified at the foot of

this application and paid to me,

prin
 Agaiost the defendant C. D.

As awarded in the decree
Subsequently incurred '

Rs. 314-8-2

declare that what is stated herein is true to the best of my knowledge



‘has’ n;ad _apphcatmn to tius Court for exceition of deeree in Svit No. - &
that the ;

WARRANT or ATTACHMENT OF MovEABLE PROPERTY IN EXECUTION

VW HEREAS

DECREE,

]

The Baih‘? of the Court.

Pnncipal ... o .

“Interest AP .
Costs . 3 % f
z .'__-Co;teof_e:em'.?.m i 3

‘Farther interest . .

Total

atd decree’
it C

! ; " No. 8.
of A DECREE FOR MGON
(0. 21, 1, 30.} :

(T:tle) s

rdered by decree of this Court Qassed on the
= 193 ,in Suit Mo.
! | i 19 , ‘o pay to the plaintifl the &
Rs. as noted in t‘ne margin ; and whereas the
“snm of Rs. has not been paid ;.
to command you to attach the moveable proper!
i said
| asset forth in the schedule hereunto & n-*r:xe,d or which
lt be pomted out tc: you by the said
)i , and unless the s:nd
i © shall pay to }on the said sum of Rs.
| 3 | L-‘: her with T

orders from this Court.

‘W?l}’

You are further commanded to return this warrant on or before the
, with an endorsement certilying the day on which and manner in which it has been exec
it has not been executed.

WARRA®

GiveN under my hand and the seal of the Court, this day of
.‘:'chedula.
RE OF SPECIFIC DiJVEABLE T'UOPERTY ADJUD .. D Dicreg. (U, 25,8
(Title
ay a 5
¢ for

por Smrzn

of this ‘..‘.c!:i‘ni‘-‘.“.t; to hold the same unul:

}of




[CE TO STATE Omz‘ “o\» TO DRAFT_OF DOGUMENT.

; No. § e
0. 'rHs Bau.nvtr 'ro va "_Possxssmn OF an, erc. (0. 21,1, 35)

Iiff of the Court.

e ndermentloned ptaperty in the occupancy of v
dto: » the plaintiff in t}n:. smt You are her;,by d.rcrled to
: in possessicn of the same, and you are herebv authorized to
bound b ;he decrae who may refuse to. \racate the: same.

and and the sea! of the Comt, this. X
Schzduk o

Fudge. : ;

No. 12.

(T:ﬂe )
] ; S has made
1 rt for. uuon of .de.cree ins suit No ; of !g by arrest and i :mpnsonment of
ou are hereby requ!red to appear before this Court on the - day of - i S
W cause why yon should not be committed to the civil prison in éxecution of the said decree, | ;
under my hand and the seal of the Court, this day of 1

No. 13

“AWiarranT oF Arrest 1x Exmcurrox. (O. 21, r. 38)

(T48le.




: r*c* ent certif

it-has no t becn L'ie{‘utcd ]

=" ‘been brought before this Court this 19 , undeér a war
| execution of a decree which was made and 'pronounced by the eaid (.oarf. on the 5
“dayof - : 19 , and by which dcctee itwas ordered that the said

Agshould pay. ; And whereas the said
obeyed the déci'ée, nor satisfied the Court that he is entitled to be discharged from custody
in the name of the Kmrr-Emperor of India, commanded and required to take and receive’
into the civil prison and keep him imprisoned therein fora’ peho

e"r'Pedlng L or until the said decree shall be fully satisfied, or the said

shall be otherwise entitled to be released ac cordmg to the terms and provisions of Sr.ctlt‘n 58 of the C

Civil Procedure, 1003 ; and the Court does hereby fix annas per diem as the rate ¢f
~ monthly. allowance for. the subsisten ce of the said : 3 ; e

~ during h:szonﬁnemen un der thlS warrant of com rmttal

: ' - Fudge.

No 2 15

Drmmz FOR TB"E RPLEASE 7 A PERSON IMPRISONED IN EXECUTION OF 4 Dscasz. - (Sections: §
(Title))

'10

-~ The Oiﬁcer in charge of the Jasl at
Usnm{ orders passed this day, you are hereby dag;ctbd

]udf’ment-debtor now in your custody.
Dated

P
0
i




3
3 A [E1 :
and rgstra.:rped until the further order of this Court, . 2. .

eged nov e from You to the said d=fendant, namely,
you, the-said : ' , be, and you are hereby, .
~until the further order of thm Co.i:t from maklng payme-n of the said debt, or

o e

rson whomsoever or othermse than lnto thls Court.

sscd a:;amst
-, in favour g of

Defendant, and to
grporation

has failed to satlsfy a decree assed against

in Suit-No. : ; i » In favour of
: dind you are ereby,prohlblted and festramcd 3
rder of this Court, from makmg any transfer of 5 in lnn al id
: : , oF from recel\'n‘g payment of any dividends the "con 3 m‘ci
: 2 the Secretary of the said Corpu ratmn, are l;ereby prohiblted and rcstramed
i ' /

B o AR

No. 19,

of Pusric Or-1cr . oR SeRv xT o¥ Rarcway Coveasy on Loear
Avtaority., (0. 21,1 48.)

7 b5 salary { : m'anccsj ¢Lt your, h‘é‘-nds .and whcrtas
1y 4 L thf'\"hmPur f" the salary {07 :dlcx‘..’mces) of

oy 4 T4 e e o RO IR Py p
aiii wne seai of the Court, this day of ¥




it ) ik  ATTAGHMENT,
Pronintrory ORDEF WiERE THE PROPERTY CONSISTS
: cusTODY ¢ A CoUrT!

R

cr MoSeY 0
©OF JUSTICE OR O¥FICER OF GOVERN

R OF ANY SRCURITY IN
MENT., (O.21,1 52.)

Sz, ’ - : R T PR T
‘The plaintiff having applied, under rule 22 of Order X X1 of the Code of Civil Procedure, 1909, fg
attachment ‘of certain money now in your hands (here siate; how the money is supposed to be in the §

o .of  the person addvessed, on what account, efc.), 1request that you wﬂl'holﬁy the said money s
dusther order of this Court, .~ = 7 7 e o ol e SRS R

1 have (he honour ic he

I have the honour to info

rm you that the decrce obtal  d in vour Crort - 4 the E
o 19 , by & in Suit of
viuch he was =
} ¥ it B hig (€ 1 4ha g7
i 2 . 3 F 4 LDMGe AR




Defwdmt.

vou on the gay. of
of 19, in favour of
3 It is ordered that you, the
- » be, and you are hu-eby prohibited and restrained, until the” further
7 from teansfercing or charging the property specified in the schedule hereunto annexed,
therwise, and that all persons be, and that they are hereby, prohlblted from receiving
hs lIt or _olhamse. : ;

my hand and the seal of tha Court, g da.y of

Schedule.

in money -
all !\, pi!d over

'!dc‘ my rw-‘nf "y ,_‘!. - s




A e o

_ i NO- 29. S i 0% i 3 .
T oF ca.rn or PROPRRTY 1y Exscarrov OF A Dxcnxx POR Mo‘:
; {Tttls)

\E’mzr.x_‘ . (0. 21, r. 66

b : The Bailiff of the Court,
| THESE are to comm:
previous notice, by affixi

and you to sell by auchcm, after mvmg
ng the sane m this Court- house, and after

under a warrant fom' this Court, dat cd the

19  ,inexecution ofa decree in favour of in_ Suit No,

of1g - » ,0r 50 much of the said property as shall rea.l:ze the sum of Rs.
' ~ 1 darran and rosts still remaini

@ Youare further commanded to retusn this warrant on or before the
19 5% wm an endorseinent cer tifying the m

g day of
z anner in which it has been execute d, or the reason” wh
niot been evornted,

aking due proclamatfdr‘:; th

Froperty aff
day of =

EN uu;l-sr my hand and th

2 seal of the Court, this day of 19

No. 28,

- Norice or 'rm: DAY rrxnn FOR sn-ﬂ. ING A Su.: Pnocu uma ¥,

(O.zr, r. 66.)
(75l
Ta

WHEz: © . in the atb. ovesna ted suit the
aPphed for the sale of You ar

19
ale,

“the Court, +his




_ to the said pronerty, so far as they hav
each lot. T L

will be_:;' r.:ld by

&{% b o i e
f the. debiﬁbove spec:ﬁed and of Lhe costs of the [
any lot, the sale will be stopped.

d to bid _r‘personaﬂyorby duly dllthol‘li’;éd “agent, N-é
% menggned,tsmm will be dl:Cl;pted, Qm@_ﬂ.ﬂl my‘sale

oo el

The‘ foﬂcmng are 't

_at:on-
or, m:s-statement or om15510n m th1

d shall be determmed by the oﬂioer conducting
the amount bld or as to the bidder, the lot shall

: the purchaser of any lot, provided alwa; sthathﬁsf
tail "bé in‘the discietion of the Court or - officer olding ‘the
he ’tghest b:d when the price offered appears so clearly madequate as o

ed it shall be in the discretion of the oﬂ-'ccr copductmg the saie to adjourn 1t
rule 69 of Order XXI.-

movea le property, the prge of each lot ‘shall be pald at the time of sale or as
holding the sale dn‘ects, and in defaultof payrrent the property shall forthwith be

}Jroperty, the percon declared to be the puruhatcr shall pay in.mediately
tion 2 depos:t of 25 per cent. cn the amount of his purchﬂm mcney to the officer
1.d in default of such ceposit the property shall forthwith be put up again and re-sold.

the g‘ urchase-money shall be !pald by the purchaser before the Court closes on
e pmperty, exclisive of such day, or if the ﬁ{teeqth day he a Sunday

e .ur-t office day after the fifteenth day.

payment of the balance lof purchase-money within lh:. pmod allowed, the prcperty

er the issue of a fresh notification of sale. The deposi;, after deflraying the expenses of

he - Court thinks fit, be forfeited to Government and the defaulting purchaea shall forfeit

Jperty. or to-any part | of the sum for which it maybe subsequently sold. e T R AR

3 a and the seal of the Court, tl'us : ~ dayof 19

2

Schaduk af Property. 5 : A&
.Tl:le ? assesseﬂupunthc 3 . C!alms,rfa.ny wblc‘h e s
A with th . estate or part of the estate, - Detzul of any have heen put ,forward : i
o :‘:.’:lch 'c.-wn:r if the property to be =old mcumbra,n <5 ¢ FREY, 3
fe are more isan ;uternt{w :1'1;;= tate +
o or a part of an estate prqpm‘T is
s ?he_::-g:itom * paying revenue to lizble.

Government,




\uu’..

i by beat of drum w ithin each of the prop: cties - pecified in the

a4 COpY
£ . aid properties _md fterward: on thf -courts
; o 'whzch and themanm in which:th

-of sale are, by thi: warrant m: over i to Ay od ¥ou ar

hava been’ pubhshed

Dated t'ne

No. 31,

Cerrizicatz By OFFIGER HOLDING 4 Sarr or Tur Derrcizycy of Price on A Rgdl
P PERTY BY REASON oF THE Purcuaser’s Deravir, (O. 21,1 71):

gt - SR e A Tl (Zitle) ; o
' - Certified that at the re-sale of the property in execution of the dec: e in the 2bov
consequence of default on the part of’ putshaser, there was a deliciency - in the |
' preoperty amounting to Rs. and that the expenses attending suchre
Rs, , making atotal of Rs. , which sum is recoverable from thi
Dated the day of 19 ‘
% . At : : ; Officer holding &

No. 32.
NoTicE To Prrson 1§ PossessioN oF Moveseie PROFERTY SOLD 18 EXECUTION.

(Ttic}

To

WaERFAS
has become the purchaser at a public sale in execution of the decree in the above suit of

i S ! . now in your possession, you areh
from delivering Fosses<'on of the said

to any porson except (e said
3 ~ Givex undcr my hand anc the seal of the Court, this * day of 19

L]

PromnistiToRY ORUER AGAINST FAYMENT OF DEBPS S0LD IN | LECUTIOR .. ANY
79,

PurcHaser. (0. 21, 1.
(Titlz.)

}.

oo}

)
3
i



(mz..)

", Secretary of 3
§ : has become the purchaser at a publlc sa]h
the ahove sult, of certam shares in the a.bo\re Corporation, that is to say, of =
. standing in the name.of jrou
: ; It is ordered that you -
d'you are hereby, prohlhlted’ from making any transfer
-, the purchas&r aforesatd or from féoew:ng any di

f the sald C 'poranon, from permuttmg any such transfer or making any such
it the said ! A

No. 35
LEASE OR szi:r. Pr
(0. 21, 1. 83.) s
(Title.)

mnms in executmn of the decrec passed in the above suit an order was madeon tl'ie : %
for the sale of the under-mentioned property of the jus ent-deb
=, and whereas the Court has, on the application of the said- judgm dnt-de
}‘Eﬂ!d’the said sale to enable him to raise the amount of the decree by mortgagc, Iﬁlﬁe og; pi
{ _property or of some part thereof :

is to certify that the Court doth hereby authorize the said Judgmenb-deblor to mak
e Iease or sale within a period of . . from the date of this certificate; ' ro‘vid
ayable under such mcrtgage, lease or sale shall be pnid into this Cout‘t aﬂdw t

.Dacrsphas of property,

- No, 36.

{Tttk )

3G

ution of the decree passed in the above-named suit, and whereas _
- Loy judgment-debtor] has applied to this Court to set aside the sa!e of the said gfop ]
matenal |rregutar|ty [or fraud] in pubhshmg [or conductmg] the sule, namdy,

HEREAS the und&r—memmned Eroperty was sold on the _ day of
tl




(T he Fzrst Sckea’u!e.—-A ppen.t.itx-’E

No. 37 3
No'r:cz T0 sHow CiUSE WHY SALE SHOULD NOT BE s’x’r ASID

(Title.)
“To_

£ \VHEREAS |

- under-mentioned property sold on the * day of

of the decree passed in the above-named suit, has app]led to this Court to set aside

perty on the ground that ' ", the ju

‘saleable interest therein :

Take notice that if you have any cause to show why the sald apphcaiion ‘sho
should appear with your proofs in this Court on the day of
when the said application will be heard'and determined, 224

Grven'under my hand and the seal of the Court, this
Description of property.

L

3 .
¥ No. 38,
CERTIFICATE OF SALE or Lanp. (O,21,r. 94)
(T1tle.)
Tais is to certify that _ ‘has been ded
~sale by public auction on the day of L19° ol

-in execution
that the said sale has been duly confirmed by this Court. S

 Givey under my hand and the seal of the Court, this " day of

o

»

No. 39. :
ORD!R FOR DELWSRY TO CERTIFIED PURCHASER OF LAND AT A SALE IN
To (Tstls.)

: The Bailiff of the Court.

W rEREAS ; has become the certif
: at a sale in execution of decreein Suit No. = of19
to put the said -, the ceruﬁed purchaser, as
of the same. 3

Givex under my hand and the seal of the Coutt, this - day of

No. 40,

(Title)

-above suit, has complained to this Court that you have reststed (or cbszructed} th
" execution of the warrant for possession 3

You are hereby summoned to appear in this Court on the
_ at"- . A, to answer the said complaint,

“Give under my hand and the seal of l.ha (‘c.urt this . day of



\Lar'iV] THE BOMBAY GOVERNMENT GAZETTE, APRIL g ,

The Code of Crvil Pra.:r-edurelfgo&
(The First Schedule~—Appeniiz E.— Execution.)

2 No. 41. .
& WarrANY or Commirrar, (D. 21, r. 08.)
£ (Title.)

- The Officer in Charge of the Jail at
. © Waereas the undermentioned property has been decreed to

, the plaintiff in this suit, and whereas the Court is satisfied that without -
« just cause resisted [or obstructed] and is still resisting [or obstructing] the said

.'.cstaining possession of the property, and whereas the said

Sourt that the said be committed to the civil prison ;

has made application to this .
Voun are hereby commanded and required to take and reczive the said

: comman i into th@iw'i G
! ~n and to keep him imprisoned therein for the period of days, ; e
Grvay under my hand and the seal of the Court, this day of 19555
yﬂ@‘l 5
No. 42,
AuTHORITY OF THE COLLECTOR TO STAY Pl';:ﬂ.ilﬂ Sare or Lavo, (Section 72.) Bt B
Collector of . :
Tr answer to your com munication No. , dated , representing that the sale .
- =cution of the decree in this suit of

VAt

) land situate within your district
tionable, I have the hononeto inform you that you are aithorized to make provision for the '
woctionof the said dzcree in the manner recommended by you. 45
I have the honour to be,

SIR,

Your obedient Servant



